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lishing a corrigendum to Government
Notification G.S.R. No. 1406, dated th,
16th September, 1967. [Placed in Library.
See No. LT-111/68.]

ANNUAL REPORT OF THE FERTILISERS
AND CHEMICALS TRAVANCORE LIMITED,
1966-67 AND OTHER RELATED PAPERS

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (PROF. SIDDHESHWAR
PRASAD); Madam, on behalf of Shri K.
Raghuramaiah, I beg to lay on the Table,
under sub-section (1) of section 619-A of
the Companies Act, 1956, a copy each of
the following papers: —

(1) Annual Report and Accounts of the
fertilisers and Chemicals Travancore
Limited, for the year 1966-67, together
with the Auditors Report on the
Accounts.

(i1)) Review by Government on
the working of the Company.

[Placed in Library. See No. LT-145168

for (i) and (ii).]

THE POST OFFICE SAVINGS CERTIFICATE
(FIRST AMENDMENT) RULES, 1968

SHRI K. C PANT: On behalf of Shri
Jagannath Pahadia, I beg to lay on the
Table, under sub-section (3) of section 12
of the Government Savings Certificates
Act, 1959, a copy of the Ministry of
Finance (Department of Economic Affairs)
Notification G.S.R. No. 137, dated the 10th
January, 1968, publishing the Post Office
Savings Certificates (First Amendment)
Rules, 19ff168. [Placed in Library. See No.
LT-113(68.]

PRESENTATION OF PETITION

SHRI KRISHAN KANT (Haryana):
Madam, I beg leave to present a petition
signed by five petitioners regarding certain
grievances cf the plot-holders of the
Greenfields Colony on j
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Mathura Road in Gurgaon
Delhi Border.

District, near

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—continued.

SHRI S. K. VAISHAMPAYEN
(Maharashtra): Madam Deputy Chairman, I
deem it a privilege to have been called upon
to speak now and to support the motion of
thanks on the President's Address* We are
grateful to our President for his thought-
provoking Address. The Address is a broad
and comprehensive survey touching all
aspects of our national life.

The country is passing through a stage in
history when we need to be cautioned, warned
and shown the right direction. The President
in his Address has ably done so. Good words
and good advices are to be followed and acted
upon. But due to shortsightedness or weak
and hesitant minds we not only do not follow
them but we fO1 get them soon. A time has
come when we should change and with
determination and  steadfastness apply
ourselves to the tasks and endeavours set out
by the President in his Address to Parliament.

It is true that over the last three or four
years the country has been passing through
difficult times. We have lost two of our great
leaders. We were face to face with Pakistani
in an unfortunate conflict. Nature had frowned
on us and famine and scarcity stalked the
land. The nation, as one man, tried to
overcome all these calamities and has been
struggling stil to come out of these difficul-
ties. And then as a consequence of the general
elections we are again confronted with an
extremely complicated but delicate and
unprecedented situation.

India is now on the crest or threshold of
developments of a serious consequence in her
history. Much depends on how we try to learn
from the trends which are visible and how.
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we try to r#Ould them. The general
elections have proved to be lilre the old
mythological "Samudra Mai»than" a
churning of the multitudes of human
feelings, emotions and aspirations This
Samudra Manthan has given us the nectar
of some approaches and a poison of certain
evils.

With all the reverses, the topplings and
the phenomena of defections it has been
clearly demonstrated that the people of
India have an un-shakeable faith in
democracy and the democratic way of life.
Secondly the Congress has been returned as
a unifying force at the Centre and with all
its failings continues to play this role. This
clearly points out the anxiety of the people
to see that India stands as a nation and that
the unity of our people is maintained. This
is the nectar emerging out of this Samudra
Manthan.

However, the features which cause
concern are the multiplicity of forces and
their narrow objectives and approaches.
The emphasis on federalism need not be a
matter of worry, but trends of falling out
will weaken the forces of national unity.

The other evils which should not be
overlooked and under-estimated arise from
the political positions secured by the feudal
overlords, the monopolists and the
communal elements. These forces are
preparing for an onslaught on democracy
and secularism, on the very foundations of
our march towards socialism. This is the
poison in its deadliest form which has
emerged from this Samudra Manthan.

It is in this context that the warning given
by the President about the divisive forces
assumes a great significance. It is a warning
which, if not heeded, wouM mean the doom
of everything we hold dear—democracy, :
unity and the very nation about which
everyone of us talks so loudly. Let us
remember that India has a role to play in this
strife-stricken world. If the very foundations
of the Indian polity are going to crumble, how
can India of Nehru's dream play Its part?

Fhere are forces which have been unleashed
to destroy this. Let us show the courage and
strength to confront these dark forces.

Democracy can survive only if there is an
atmosphere of discussion, an atmostphere of
give and take, an orderly behaviour and
respect for law and order. Secularism can
survive only if the people rise above religion
and community, understand each other and
show tolerance.

Unfortunately, Madam, this very at-
mosphere has been vitiated and wrong
tendencies bread due to which the people—
students and youths, workers and teachers and
even government servants are dragged into a
state of recklessness- Disregard for public
property, subversion of authority, violence
and lawlessness, these seem to become the
common and normal mood of public life.

I have tried to collect facts about the
protests, demonstrations, fasts, and so on, by
the various sections over the last three years,
i.e. 1965, 1966 and 1967. The press reports
about these alone run into volumes and that
too from one paper and in one language. This
Is besides the innumerable comments, notes,
articles and editorials on these happenings.
An analysis and collation of all this is
necessary. In one of my speeches on students
unrest [ had done so and I may state that some
of the conclusions pointed out by me have
been corroborated on official level.

It appears as though there have been a three
year plan of protests, demonstrations and fasts
by students, youths, teachers, Government
servants and even police, not to say about the
champions of cow protection. All these
disturbances are besides the communal orgy
that is still going on.

There are and may be grounds for
discontentment. There may be an atmosphere
of frustration responsible for these flare ups
and mass actions but the question is, should
we adopt such methods; should we turn these
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actions into actions of lawlessness and
subversion of authority and last of all should
we allow this temper of anarchy to become
the normal mood of our public life?

A time has come when we should one and
all pause calmly, consider and find a rightful
answer to this. Some right-thinking men,
students and leaders of public opinion in
Bombay have acted rightly by organising a
unique demonstration on 11th February. They
deserve to be congratulated. Our people have
a robust commonsense and an immeasurable
faith in democracy. They can be misled for
some time but not for all the time. But what I
am concerned is the weak attitude of our
Governments. Dark forces are at play behind
these happenings and they must be put down
firmly. It is *only through a corrective attitude
by right-thinking men and a firm handling by
Government that there will be a change and
our downfall towards chaos and anarchy
would be stopped. It is then only that the
democratic foundation of our country can be
saved.

Then there is this cult of senas which is
growing fast now here and now there.
Certainly this cult must not be allowed to
grow. It will weaken th, unity of the country.
But what about the cult of the large contingent
of a body, na'mely, the R.S.S. which is
spreading the virus of com-munalism, not now
but for the last so many years? This virus . .

it friwm qat : g9 7 1B A

T WA AT
SHRI S. K. VAISHAMPAYEN: What
about the cult of the large contingent of a

body, namely, the R.S.S. which is spreading
the virus of com-munalism, not now ...

SHRI V. M. CHORDIA (Madhya
Pradesh): Shiv Sena?

SHRI S. K. VAISHAMPAYEN: I have
already said that it is going to weaken the
unity of the country.
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This virus has entered not only the minds of
a large section of the people including the
students and youths but has penetrated into the
portals of the administrative structure also.
This body enjoys a special status of a cultural
organisation despite the communal cum
political type of propaganda carried on by its
leaders and volunteers. Has any thought been
given to this privileged freedom that this cult
is enjoying? It may be said that there are
administrative circulars but they have proved
ineffective and they are being struck down by
the High Courts as this body is still on record
and so treated as a cultural organisation. I
must refer here to another prototype of this
organisation, namely, the Jamiat Isla'mi.
Madam, India has paid a very heavy price in
allowing this type of communalism to thrive.
In recent 'months we have seen an orgy of
communal violence in Bihar, U.P. and
Maharashtra. I am referring to Maharashtra
also. According to official estimates four
times as many lives have been lost in these
clashes within three "months since August
1967 as in the whole of 1965 or 1966. No
doubt the Government has instituted an
Enquiry Commission and is considering to
revive the National Integration Council but
unless the very source, be it R.S.S. or the
Jamiat Islami is tackled, measures as above
would not have a lasting effect. (Time bell
rings). I would take five minutes more.

st former gaTe awreTe W@ SrefEay
oI 299 1T 1@ AT T 7 £ AT |

k
THE DEPUTY CHAIRMAN: You can
summarise the rest.

SHRI V. M. CHORDIA: He cannot
summarise because it is not written by him.

SHRI s. K. VAISHAMPAYEN: Even
though I can summarise I want the whole
thing to go in.

So if democracy and secularism have to be
saved, the evil forces of lawlessness, violence
and communalism have to be sternly dealt
with.
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When India today is on the cresft of changes
and a dynamic approach as suggested by the
President has become urgent I consider it
necessary to refer to one more aspect of Indian
life to which hardly anyone is giving any
thought. This aspect is the social facet of our
Indian community. Even after twenty years of
freedom the Indian community is socially
backward and steeped in conservatism. No
political revolution or economic reform has
succeeded or can succeed without a social
revolution. What have we done in this long
period to remove the backwardness of the
Indian mind or erase conservatism? For a pro-
gressive social outlook persuasion and
education are necessary. Have we tried that?
No. We have framed a set of laws but never
followed them up and seen that they ,re
obeyed in spirit.

Motion of Thanks

Untouchability and its observance is
punishable under law but we hear of its
existence still. A few months back I remember
to have read a most distressing news. The
conservative section of a village had thrown
dead snakes, rats and dogs in a well in order to
put the well out of use for the Harijans. News
about social oppression of this community still
filter through. Statistics on child marriages are
frightening. Bigamy is practised in a certain
measure and dowry has assumed a new
devouring form. Is this not a miserable state of
affairs? Despite all our laws why do these un-
just social practices prevail? The only
plausible reason is that we the leaders of
public opinion are not prepared to face the
social conservatism anywhere squarely. And
so our laws are obeyed in defiance. They are
only scraps of paper decorating the shelves of
the secretariat. If our country has to make an
advance in social, economic and scientific
fields and thus become a robust and modren
nation a change in the social attitudes of our
people has become a necessity.

Lastly, may I say a few words about the
Fourth Five Year Plan and planning? Itis
heartening to note
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that the Fourth Plan will commence from
April 1969. The President has given a firm
assurance the Planning Commission is busy
preparing the guidelines. It is in this context
that the development of backward areas
determined as such according to the indicators
of the Planning Commission becomes relevant
and important. | have referred to this a number
of times. I do not know how far these views
are taken note of. Anyway, development of
underdeveloped and backward regions has
become an urgent need of planning in our
country. Iniquitous growth is always harmful.

THE DEPUTY CHAIRMAN: You must
wind up now.

SHRI S. K. VAISHAMPAYEN: A minute
more, Madam.

It affects progress and becomes a drag on
those areas which go forward. When increase
in food production has become so vital it is
no use keeping large areas in an
underdeveloped state. Special attention must
be given by the Planning Commission to
these areas.

These are some of my suggestions and I
hope the Planning Commission will give a
deserving consideration to the same.

Madam, I support the Motion. Thank you.

SHRI A. D. MANI (Madhya Pradesh):
Madam Deputy Chairman, I rise to join the
Members who have already taken part in the
debate and who have expressed their gratitude
to the President for the honour that he has
done us in delivering his Address to both the
Houses of Parliament. Madam, I think this is
an appropriate time for me to make a
suggestion regarding the usual convention of
the president addressing the Houses of
Parliament. It may be recalled that this
convention is based on the British practice
where there is an Address from the Throne.
That practice has
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grown out of the heritage of -British history,
namely, in the past when the King was the
fountain of power and the Ministers were in a
real sense of the term advisers. It was neces-
sary therefore for the King to address the
House of Commons and  outline the policies
of the Government but in our country we have
got a fully elected, democratic  and
responsible Government which frames the
policy. Though the Address «omes from the
President everybody knows that this is a
collection of the departmental briefs
supplied by his Ministers. ~ We would have
liked this practice to continue but for the
unfortunate demonstrations that have taken
place during the last two or three years. 1
would like to make a very humble appeal to the
President and that is that he should consider
whether this discredited practice which has no
relation whatever to Indian circumstances
should be continued because everybody
regards the President's Address as a routine
rehash of the briefs prepared by the Ministry of
Information on the activities of the various
Ministries.  There is not much  delineation
of official policies in this Address. It is
more or less a collection of facts about
achievements of  Government from the
various Ministries. And we do not want our
President to be the subject of disorderly
demonstrations in the Houses of Parliament,
whoever may be the- people indulging in them.
I do not want to enter contentious ground,
but I think that those persons who walked out
of the Joint Session, when the President was
addressing-may be for a very good reason from
.their point of view—did not do a service to
parliamentary democracy by dishonouring our
President, when he appeared, for the first time,
as President and addressed the Session aod
particularly when the President happened to
have been the Chairman of this House in the
past.

I would like to go on to the observations
made by the President about
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the divisive forces in the country. He said:

"It is a matter of concern that there has
been a recrodescence of divisive forces
causing conflicts and violence either in the
name of religion, or language or
community."

The people of Delhi do not have firsthand
experience of the Shiva Sena movement and
movements of that kind in other parts of the
country. I had been recently to Bombay and
the Shiva Sena activities have spread to the
suburbs of Bombay to such an extent that
persons are advised not to go out in the dark if
they belong to the minority communities. It
has also made its appearance in Nagpur where
abusive and discriminatory leaflets were
issued against a certain community by those
who claim to speak in the name of Shiva
Sena. I know that the Government of India
and the Home Minister disapprove of the
Shiva Sena movement, but I was exceedingly
surprised to read a news item that the Prime
Minister of India, whose identity with the
nation can never be doubted by anybody, gave
mistakenly an interview to Mr. Bal Thakre,
the founder of the Shiva Sena. It may be that
he sought the interview to disabuse her of the
fears about the South Indian ,conrmunity and
other communities in Bombay, but I think it
should be the rule and the policy of the
Government that no Minister will afford any
official recognition to any of these separatist
movements.

There is one other case which I would like
to mention and that relates to Bihar where the
Reserve Bank of India issued an
advertisement asking for recruitment of staff
for a new branch they were opening in Bihar
or an extension of their office. I do not know
the details. Immediately an agitation was set
on foot that the Reserve Bank should not re-
cruit staff from ouside Bihar. I have been
trying to ask questions many
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times through Starred question, but
unfortunately the Starred Question does not
come up, either because it was submitted late
or it did not receive any proper reply from the
Ministry. The most surprising part of the
matter is, and I want the hon. Leader of the
House to note it, the Reserve Bank office
accepted the agitation or the essence of the
agitation and gave an assurance that no person
outside Bihar will be recruited. This is what is
happening all over the country. There was the
Sardar Sena in Ahmedabad. When I went to
Ahmedabad I was very glad to find that some
of the friends in Gujarat disapproved of the
Sardar Sena movement and said that Gujarat
stood for the unity of India and they would
not like parochial feelings to be aroused by
these agitations. There are also other Senas,
like Tamil Sena, which have been formed

Motion of Thanks

SHRI  S. S.
(Madras):

MARISWAMY
There is no Tamil Sena.

SHRI A. D. MANI: I am very glad to hear
that, because I remember to have read it
somewhere in the papers. I am glad that
Tamilians are capable of looking after
themselves. 1 am afraid if these things are
allowed to continue, within a period of five to
ten years this country will be fragmented into
many republics.

I am told that the Government of India is
going to form a National Integration Council. I
was one of those who were invited by
Jawaharlal Nehru to the first integration
conference held in 1961. He had very great
hopes that the National Integration Council
would be able to hold the scales even between
the religious and linguistic minorities in the
country, but then we found that the Council
was powerless against the autonomous State
Governments. There must be some machinery
for enforcing he decisions of the National
Integration Council. The three language
formula was accepted by the National Integra-
tion Council, but was given the go-by
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by certain States. I do not want to name them.
Now, I am afraid that if the NIC is again going
to be revived, it will be a Council without any
powers and Council without any powers will
do more harm than good to remedy the
situation caused by the divisive forces. I think
that the time has come for the Government of
India to reactivise, in a more striking manner,
the office of the Commissioner for Linguistic
Minorities. I do not know whether the hon.
Member, Mr. Mariswamy, has ever seen any
official of the Commissioner for Linguistic
Minorities in Madras. Nobody goes there. He
sits in Allahabad and I believe he is a retired
High Court Judge. We have the ritual of
discussing his report every year and it is a brief
affair. It does some good, but the Government
has to go far in taking action on the
recommendations of the Commissioner for
Linguistic Minorities. The time has come
when an officer of the Commission for
Linguistic Minorities should be located in
Bombay, where the Shiva Sena movement is
very activei It should be located in Bihar and it
should be located in all other places where
local and parochial feelings have been aroused.
I was greatly surprised when the Government
brought forward the Unlawful Activities
(Prevention) Bill in the last Session of
Parliament, which had been subsequently
accepted by the House and it has become the
law of the land. The Government seems to
think that secession is the greatest threat to
India' unity. Secession need not be the greatest
threat to India's unity because secession can
take place on harmonious terms. It is the
arousing of these linguistic and parochial
feelings which is going to destroy the unity of
India. T would like to ask the hon. Home
Minister why he does not take the straight
forward step of declaring unlawful those
organisations which promote illfeeling and ill-
accord between the members of one
community and another. We amended the
Constitution some time ago, about five years
ago. We made it obligatory
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for any candidate, who wanted to stand for
election to Parliament, to subscribe to an oath
declaring his fidelity to the territorial integrity
of India. May I point out that unless the
Representation of the People Act is amended
making any appeal to regional and parochial
feelings an election offence, 'which will lead
to disqualification of the person concerned, 1
am afraid the Situation is not going to
improve very much?

I do not want to refer to the work of the
Commission that has been appointed to go
into the question of the communal incidents
that took place in the country. I feel that the
time has come when there should be a
Commissioner for religious and other minori-
ties also, because it is not going to do any
harm to the secularity of our Republic, if such
an appointment is made in order to see that all
these grievances are highlighted at the proper
time.

I would like to go on to the comments made
by the President on the unemployment
situation. What I am afraid is this. I have been
going through the sheaf of pronouncements of
my hon. friend, Shri Hathi, who is in charge of
the Ministry of Labour and Employment, in
regard to the unemployment position. There are
our four hundered labour employment
exchanges and my estimate, which has been
based on more or less a shrewd guess, is that
there are as many as 30 million unemployed at
the present time. Every day I meet some
engineer or the other, who has been without a
job for the last two or three years. Some of
them are first-class men. They all come and ask
me that they should be assisted to go abroad,
particularly to Canada, because there is better
scope for the employment of engineers there.
Today I was told, and it is some news which [
am trying to give to the House, that there is
going to be retrenchment in the Works Ministry
because the Finance»Ministry has put the
screw very tight on them. There is going to be
more unemploy-
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ment among engineers. Some time ago I met
the representatives of the Association of
Company Secretaries incorporated under law.
The Company Law Administration has got its
branch to train persons to become company
secretaries, over 200 of them are available in
the country. Now, what happens is that such
highly trained persons, who are conversant
with company law and practice, are without
employment, because in the public sector itself
they are not wanted. They want some senior
official from the Government of India to come
and be the Secretary of a Company, though he
does not have the necessary qualifications. I
am afraid that the Employment Exchanges of
Mr. Hathi are just registering agencies for the
melancholy catalogue of unemployed in the
various States. The various State Governments
are not taking an interest in the unemployed,
and if the unemployment problem is to be
solved in some way, there must be an
understanding of the problem of the
unemployed. The time has come for his
Ministry to set up a Bureau of Counsel for the
unemployed. It is open to a man to say that,
"you are so and so, such and such concern has
a job; you go and see them". There must be a
Counsellor for the Unemployed, a Council for
Employment in the various States just on the
lines of the Y.M.C.A. in the U.SA. to whom
every unemployed comes for advice in regard
to employment.

Madam, I would like to go on to deal with
one more final point before I close, and that is
the language question. Though the President's
Address refers on a pious note that the langu-
age question might be solved after the passing
of the Official Languages Act, I would like to
say the position has become much worse after
the adoption of the Official Languages Act
than it was ever before. I do not know who
advised the Government of India to bring the
recent Official Languages Bill, though r am
fully in agreement with its terms. I was told by
somebody unofficially that the Madras
Government wanted this Bill,
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and the Madras Government now disowns
this Act saying that the provisions are not in
accordance with their recommendations. |
personally think that Hindi should become
the language of the country, and it is
becoming the. language of the country. By
putting on the Statute Book the

Official Languages Act we have made
the situation worse by reviving
the controversy. My friend, Mr. Atal

Behari Vajpayee, went to Madras recently
and had a long talk with Mr.  Annadurai.
It was immediately followed by a denial by
Mr. Annadurai that he had made any
commitment to Mr. Vajpayee. = Mora than
anybody the solution of  the language
question is in the hands of Mr. Annadurai.
He was a very distinguished Member of this
House and if my words can reach him
through the speech of mine, I would like to
make an appeal to him that he should call a
conference of all' the concerned persons and
work out an agreement by which a real
national language would develop, and that
national language in the circumstances
in which we are placed today will be Hindi
and nothing else, and he should allow this
language to become the lingua franca of
this country without official effort on his part.
I am afraid the language question as is
being treated now with so many demonstra-
tions and disorders all over the country will
completely ruin the country and lead to
further vivisection.

Thank vou.

ot faae owtw (femmeer
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(= fovavaeg Trter)
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o g, 3w Ay fagw e
aqr fr § ¥ weFm § T oAt W
fafas w1 %, TWIbz W, 9z woamEs
¥ w fr gwar o7 aug Y AR
¥ wred @, afew wwId @ oA
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IAET UF T ¥ AT TAeT E
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T 2

A1 qezifadrariar &t & o
faedr famit a1 gom I a@T @2
F1 @i & e ga qe gam & ¢

"The late Sardar Patel had a communication
sent in answer to letter No. S. P. 39/29,
dated 10th March, 1948, on March 18, 1948,
as under:—

"The position is as follows: Reference to
the intention of the Government of India
.0 administer this area through a
Lieutenant Governor is made in the
Preamble only. The cession of jurisdic-



1283 Motion 0/ Thanks

tion to the Government of India in
respect of these States is unconditional
and absolute and in no way dependent
upon the fulfilment of that intention. The
ultimate objective is to enable this area to
attain the position of an autonomous
Province of India. This objective would
be attained in two stages. The area will,
in the first instance, be administered by
an Administrator, probably an officer of
the Chief Commissioner's status assisted
by' an Advisory Council consisting of
Rulers and representatives of the people
appointed in such manner and with such
functions as the Central Government may
decide. Subsequently subject to the deci-
sion of the Constituent Assembly it is
proposed that the administration should
be put in charge of a Lieutenant
Governor assisted by an Advisory
Council, representing the Princes and a
Legislature in the Province. In the final
stage, after this area is sufficiently
developed in its resources and
administration it is proposed that its
constitution should he similar to that of
any other province.'"

This was the commitment of Sardar Patel.

37 F FAHZ F AT 9T T
Far A qr | e fredr e dara
arewAo gut w7 o v foet
srardr oz fgwraw & oY, saAT &
THAT,  TAAT ET ATATEY ATEAT FATH T
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ZAT | TEA Az "t a1 fE ag e
Afmr & 1wy v & deer qfa g9
qv 7z warw Gz1 A g wifgr fe
TEET AWTAT AW F O YEET Ty
aw & | 3w T ww vl oy g
it sfeige fomed g7 qoel W
oy wrore & ot arfay wear & o oY
afaz o WOAT T FTA AATE €T H
aeaed # )
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SHRI M. PURKAYASTHA (Assam) :
Madam Deputy Chairman, I rise to support
the motion moved by Shri Ram Niwas
Mirdha. I am glad to note that President has
made a mention about reorganisation of
Assam in his Address. He has stated that
"Government have made earnest effect to
evolve a national consensus on the question of
reorganisation of Assam in consultation with
leaders of various political parties in Parlia-
ment, and the representatives of different
sections of opinion in <\issam." But the

President has not mentioned whether in this
very ses-

[ ] English translation.
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[Shri M. Purkayastha] sion of Parliament, a
Bill will be introduced to reorganise Assam.
The reorganisation of Assam is pending for a
long time. The question of reorganisation of
Assam is pending for a long time. The
question of reorganisation of Assam first
carne to the forefront when the States Re-
organisation Commission considered the
reorganisation of the States in the whole
country. The States ~ Reorganisation
Commission organised the States on linguistic
basis except Bombay, Punjab and Assam.
Bombay was made a bilingual State; Punjab
was made a bilingual State; and Assam was
made a multi-lingual State. But you know,
Madam Deputy Chairman, that bilingual
States could "not work and Bombay was
bifurcated and Punjab was also bifurcated.
But Assam remained multi-lingual. Besides
the North-East Frontier Agency, there are 11
districts in Assam in which seven languages
are spoken. So when the State was
reorganised it was expected that the Assam's
multi-lingual character would be maintained.
But to the utter dismay of linguistic
minorities, in the Assam Assembly in October
1960 a Bill was introduced making Assamese
the sole official language of Assam. This gave
rise to the demand for separation of non-
Assamese areas from the Assamese-speaking
areas.

Motion of Thanks

Madam Deputy Chairman, there are several
hill districts in Assam, and these districts
placed before the States Reorganisation -
Commission their demand for constituting a hill
State, but that demand was not acceded to. In
the 1957 general elections they formed an
Eastern India Tribal Union and fought the
election on the issue of a separate hill State ana
won all but two of the hill seats of the Assam
Assembly. The then Home Minister, Shri G. B.
Pant, persuaded them to work with the '
Ministry in Assam and see if their hopes and
aspirations could be fulfil led by remaining
within the State of Assam. But when the
Official Language Bill was
introduced,

[ RAJYA SABHA ] on President's Address
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amongst the hill leaders there were one
Cabinet Minister, one Deputy Minister, one
Chief Par'iamentary Secretary and one
Parliamentary Secretary. They resigned in a
body and formed an All-Party Hill Leaders'
Conference. That Conference has since then
been agitating for the constitution of a
separate hill State.

Prior to the last general election, on 13th
January, 1963 the Home Minister made an
announcement for the creation of a Federation
in Assam. This is what the Home Minister's
announcement says: —

"The Prime Minister and the Home
Minister have held detailed discussions with
the leaders of the A.P.H.L.C. The
Government of India appreciate the political
aspirations of the people of the ¥ hill areas
of Assam and have decided to reorganize
the State of Assam. Bearing in mind the
geography and the imperative needs of
security and coordinated development of
this region as a whole, the Home Minister
discussed with the APHLC leaders the
proposal that a federal structure, composed
of federating units having equal status, not
subordinate to one another, should provide
the basis for this reorganization. Under this
arrangement, a limited number of essential
subjects of common interest would be
assigned to the regional federation, leaving
the rest of the State functions to the
federating units, which will have their own
legislative assemblies, councils of ministers,
etc. Details of the scheme, including
subjects to be allocated to the Regional
Federation, would be worked out within six
months by a Committee on which all
concern” ed interests would be represented.
At a later stage, other administrative units in
the eastern region may also join this
federation."

Because of this proposal of the Government
of India the APHLC participated in the
general election, and this time also they won
the majority of the seats.
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Madam, besides the plains districts of Assam
valley which speak Assamese, there s
another  plain gjstrict irom which I come,
namely, Cachar. It is a Bengali-speaking
district. Except this district, a'l the othei
iis-tricts of  the  Brahmaputra  Valley
swere against this proposed Federation
and a movement was initiated. As a result,
the Home Minister of the *Government of
India went to Gau-hati in May 1967 and
discussed with the leaders of political parties
about the advisability of forming a Federation.
The discussion was fruitless. The Home
Minister  again convened a conference in
July 5967 at New Delhi to which some
M.Ps. and some M.L.As. of Assam were
invited. In that meeting nothing  cjuid be
decided, The Government of India then consti-
tuted a Committee to reach an agreed solution
on the basis of which the reorganisation of

the State  could be undertaken.  Shri Asoka
Mehta, Minister of P'arming, Petroleum
and Chemicals and Social Welfare, was
made the President of that Committee.

That Committee was set up evidently for the
purpose of making an effort to reach an agreed
solution. But the hill leader members of that
Committee decided not to participate in the
discussion, and as such no agreed formula
could be evolved by that Committee. =~ The
Government has not yet decided whether
Assam will be reorganised on the basis of
a Federation or the bill districts will be
separated from Assam.

Madam Deputy Chairman, I would like to
take this opportunity to wurge upon the
Government of India to make up their mind as
early as possible and. to reorganise Assam
either on the basis of a Federation or separating
the non-Assamese units from Assam. It is
imperative in the interest of the people living in
the eastern region and in the interest of national
integrity and security that Assam should be
"“organised and it should be reorganised on the
basis of Federation or making three units, ,
separating the Assamese-speaking I people, the
hill people and the Ben
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gaU-speaking people. If t.iat is not done, I
apprehend, Madam Deputy Chairman, that
many incidents like "Gauhatf will be repeated
in Assam. What has happened in Gauhati on
the 26th January is a direct result of the
Government's inability to reorganise the State
of Assam. Madam, those who are opposed to
reorganisation are behind this movement. You
know, Madam Deputy Chairman, how they
insulted our national flag and boycotted the
Republic Day function. An organisation, in
name Lachhit Sena, has taken birth in Assam
and that organisation is leading a campaign
against the non-Assamese living in the State.
Though nothing untoward has happened after
the 26th January, the linguistic minorities liv-
ing in Assam, those who have gone from
outside and those who are inside the State—
for example, we the Benga'i-speaking people
of the district of Cachar. We have not gone
ther, from outside, we are there by our own
right—are living in apprehension that at any
time something may happen which will
jeopardise the unity of India. Therefore, 1 take
this opportunity to urge upon the Government
of India to take a quick decision because it has
been found that the linguistic majority in
Assam are not prepared to live with the
linguistic minorities.

Madam, in the matter of development of
Assam the Planning Commission examined
the matter and came to the conclusion that the
hill areas have been deliberately neglected
and, therefore, has recommended that in the
Fourth Plan separate allocation for the hill
areas should be made. Similarly, the Bengali-
speaking district of Cachar has been
neglected. In Assam many development
works have taken p”ce but these have taken
place mainly in the Assamese-speaking
region. Two Universities have been started but
both of have been started in the Assamese-
speaking region. Two Engineering colleges
have been started in Assam but both of them
are legated in {he Assamese-speaking region.
Similarly an  Agriculture  College  and
other
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institutions have all been started in the
Assamese-speaking region. The Government
have not found their way to establish any of
these institutions in the non-Assamese
speaking regions. That is why the reation-ship
between the Assamese-speaking people and
the non-Assamese speaking people has been
embittered and they are now urging for
separation.

Madam, I come from
people of Cachar are in
Federation  because the people of
Cachar think that only by constitut
ing Assam into a Confederation the

Cachar. The
favour of a

unity of the  North-Eastern  India
can be maintained. But if these
people are not agreeable to it, then
we would wurge the Government of
India 1 irate the hill a“eas and

the Bengali-speaking areas from the

Assamese-speaking areas and to reconstitute
present Assam into Assamese-speaking
Assam, Hill areas and Cachar which may be
amalgamated with or merged with Tripura
which is contiguous to Cachar and both are
Bengali-speaking areas. The hill areas should
be separated from the Assamese-speaking
areas and Cachar should either be constituted
into a separate unit or amalgamated with
Tripura which is contiguous and is a Bengali-
speaking area. Therefore 1 take this
opportunity to urge upon the Government to
take a quick decision so that further bitterness
is not created among the people of Assam.
Thank you.

SHRI B. K. GAIKWAD (Maharashtra) :
Madam Deputy Chairman, I had submitted
certain amendments with regard to the Motion
of Thanks on the President's Address but
unfortunately on account of my ill-health I
had gone to the doctor. So my amendments
were not moved and could not be taken into
consideration. However, I would like to make
certain observations on the President's
Address.

[THE VICE CHAIRMAN (SHRI
BHARGAVA) in the Chair.]
Mr Vice-Chairman, I will be very

M. P-
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brief in making my observations. We were
under the impression that after 20 years of
independence Government would look
towards the welfare of the downtrodden

and backward class people and those who
really help in building  the nation. Such
people would always look to the

Government for their welfare. But I find that
very little has been done for them, practically
nothing  has been done. I was of the opinion
that something would be done for these
classes of people but nothing of the sort has
been done for them. If you go through the
Address, you will find that there is nothing for
the persons who devote their lives as
agricultural labourers, workers used for
constructing roads and buildings and so on.
When they become old, chere is no provision
made for their wei-For those who are in
Government service you will find that some
arrangement has been made for them. Every
Government servant will be entitled to
pension after his retirement.  But a man
who is working in the field as an agricultural
labourer, workers who construct all these big
buildings here in Delhi and elsewhere and
also construct roads and other things, for
such workers no provision has  been
made for their old age. In some foreign
countries you will find that there is some pro-
vision made, namely, old age pension, for such
peop'e.  Similarly we expect this Government
to make some such provision for all such
people who work hard during their lifetime.

Then, Sir, much has been said about
unemployment. Unemployment is increasing
day by day. The slogan given by the
Government was that they will remove this
unemployment but instead of removing
unemployment the same is growing everyday.
I have seen many people commit suicide for
want of work and having to face several
difficu'ties in their life. In some foreign
countries you will find that unemployment
bonus is being paid to those who are un-
employed in those countr'as. So for
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the welfare of such people some such
provision would be needed. But we find
nothing about it in the President's Address.

Motion, oj Thanks

Then, Sir, as far as Delhi and other big cities
are concerned, lakhs and lakhs of people
are living in the huts. The Republican Party
of India had agitated this problem and
requested the Government that unless and
until some provision is made to  provide
alternative  accommodation their  huts
should not be demolished. A categorical
assurance in this connection was given

by the then Prime Minister, Shri Lai
Bahadur Shastri. Mr. Nanda  and Mr.
Chavan, all were there. It was assured
that no  huts ivou'd be  demolished
unless and until alternative
accommodation was provided.

Unfortunately every day we are receiving
complaints that our Government is  taking
the help of several police officers as if
they are going to attack an enemy;
they go and attack these hutment
dwellers, demolish their huts and throw
their children and female members outside
the huts on the streets. What is  all this? Is

this the Government of the poor? =~ What is
this Government doing?  So, I request
the Government to see that whatever

assurance, they give, that assurance is
implemented. I am very sorry to see that the
Government is very keen to provide people
who come from outside countries with all
kinds of shelter and provides them even
some money to start business; everything
will be done for them. But for
generations to come you will find that the
people who are living in this country are
worse than the refugees. What has the
Government done for them?  Let the Gov-
ernment come forward and say that they
have done something for them. The
Government is demolishing their huts and
thus throwing them on the streets.  This is
what our Government is doing. [ think
that is not proper.  In that connection I
request the Government to see that the as-
surances that have been given are
implemented.

[ 20 FEB. 1968 ] on President's Address
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Then, Sir, as regards the landless labourers
I want to say something. In big cities the
labourers are getting somewhat adequate wages
but if you go to the interior, you will find that
the labourers are getting most inadequate
wages and in these hard days it is very
difficu:t for them to make both ends meet.
So we are requesting that the Minimum
Wages Act should be suitably amended, taking
into  consideration the  present deamess,

and some arrangements should be made to
see that that Act is made applicable
throughout  the country and peop'e who are

working as landless labourers, they are given
due wages. Something should be done
for them. I got some information some few
days back that in some interior parts of the
counti'y wages are given at the rate of three to
four annas per day. Of course, 1 do not
believe that but that statement has been
made by one of my reliable friends who
comes from a village. He said that that is
the position prevailing there. Itis really
beyond one's imagination how they are able to
live within that meagre wage.

Then about waste lands, considerable waste

lands are available in the country.  For years
together people have been demanding that
waste lands should be given to them for

cultivation. Government also on the I floor of
this House comes and says that these lands
will be given for estivation. = Our country
is lacing acute shortage in the matter of food-
grains. Every year we have to import huge
quantities of foodgrains from foreign
countries. On the other hand the land which is
available in the country is not  given to the
people for growing foodgrains; they are prepared
to cultivate it. It is therefore difficult to
understand ~ what  sort  of policy this
Government  is pursuing. Generally speaking,
whatever land is available, it should be
utiised  for the production  of foodgrains.
But instead of doing that these lands are lying
idle.  In Maharashtra and other States I have
seen some of the lands;
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there are no xorests. If it is in the interest of
the country to grow forests and if forests are
essential I have no objection to grow forests.
The Government say that they are not in a
position to grow forests. If you are not in a
position to grow forests, then give those
lands, to the people who can cultivate them
and grow more foodgrains and thus solve the
national prob'em. Wherever the landless
people a'e there, give them these lands, these
waste ands for growing foodgrains. Thus you
will be solving two problems, one of re-
moving unemployment and another of
growing more foodgrains for the country.

Then, &ir, in  some parts of the country,
in UP. and Madhya Pradesh, forced
labour is still continuing.  Forced labour

has been banned by law and even then forced
labour is there.  Even in the Report of th?
Commissioner  for  Scheduled Castes and
Scheduled Tribes you will find that the
Commissioner has stated that at several
places forced labour is there. Why is it not
being prohibited?  If it has been prohibited
by law, why action is not being taken? Who is
going to  take that  action? Natura'ly that
action has to be taken by the Government. In
that connection the  Government should
take some precautions.  Our President was
pleased to say in one paragraph the following
regarding the Scheduled Castes and the
Scheduled Tribes as well as the Backward
Class people:

"The socio-economic advancement of
the hitherto under-privileged sections oE
our society—the Scheduled Castes, the
Scheduled Tribes and the Backward
Classes, remains a matter of the utmost
interest and concern to Government. While
a great deal has been done to ameliorate
their position, Government are conscious
that more remains to be done."

I am grateful that the President has

admitted that a great deal has
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: to be done.  Similarly you will find : that
the President of the Congress Party also in
the last Session of the Congress at Hyderabad
said:

"We are sorry that we are not in a
position to do what we ought to have done
for the welfare of the Scheduled Castes
and the Scheduled Tribes as well as the
Backward Classes."

Everybody comes and says that— those who
are honest of course. If according to their
conscience, nothing has been done or
whatever has to be done is not done, who is
responsible for that? Even after twenty years
of Independence, if you are not in a position
to do that, when are you going to do it? May I
ask how many centuries you will take to do
thb’ It is not a question of laughing but you
will find what these people who have suffered
for centuries and even after Independence are
thinking. What sort of revolution they should
start but very soon it will be started and the
country will have to face it. I can only warn
the Government and the people who are not
considering that problem in that respect.

I would like to titma to your notice what
the mentality of our people is. Of course
people say that the Congress people are good
but even among them those who are labour
leaders are very good. However here is one
speecn mode by the President of the Rashtriya
Mazdoor Congress, Shri Khandu'ohai Desai
where he says: 'we should seep away the
Communists far away as we are keeping the
Untouchables far away'. This shows his
mentality.

SHRIMATI
Please repeat it.
SHRI B. K. GAIKWAD: He says:

YASHODA REDDY:

“regfasai wr smT AT g AW Y
AT HA A UF ALE T (o srg "

This is what Mr. Khanduni'ai Desai said.
What a Congress labour leader he is.
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As regards the sort of untouchabi-lity that

is being observed, I generally speak at the
time of discussing the Report of the
Commissioner  for Scheduled Castes and
Tribes but Recently I got some
information that particularly in U. P. and
Madhya Piadesh, wherever there are colleges,
no boy from the Scheduled Caste is admitted
to the College hostel. You might have
heard that at  Aligarh there is one private
college one—Bara-hsaini Inter College. In
that college One Scheduled Caste boy was
appointed as the monitor. He was murdered

by the Caste Hindus. Why? It was
done because he becomes the
monitor and he was elected by the
boys. For your information. I .will
read a few passages which the

Chairman of  the Committee on
Untouchability said. When he was touring I
was also, unfortunately, a member of that
Committee He said:

"There are two colleges—one a Degree
College  and the other an Inter Co'lege
governed by a private management—a
Committee consisting of 15 Members.
Adjacent to the Inter College isa  Degree
College which is also governed by the same
managing committee. The  Principal
narrated that Shri Om Prakash Neta, a
Scheduled Caste student of Barahsaini
Inter College was selected as Senior
Proctorial Monitor of the college in
August 1967. Outsiders (students of the de-
gree college, had some enmity with I Shri
Om  Prakash and therefore I they first
chased Shri Om Prakash | and then stabbed
him to death on | 16th November, 1967
and that also j in the room of the
Principal."
There was another boy who was I elected as a
Deputy monitor. He was also chased and
beaten and he was admitted to the hospital and
now he is hiding himself in Delhi. He cannot
stay in Aligarh. This is the position. No
protection has been given by the Government.

Another shameful thing is this. You will
find that in Madhya Pradesh Satnams—
Chamars—are there who are the most
innocent people. So

120 FEB. 1968 ]
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many Caste Hindus with pistols andswords
and with lathis in their handsrushed  into

their locality. Theyburnt their  houses
and therewere  some rape  cases
also.

Scheduled Caste women  Wwno

werepregnant were so beaten that therewere
abortions in many cases. Sixpersons were
killed on the spot. Manyhouses were burnt.
When the matter
was reported to the police, no actionwas
taken, by the police. I am verysorry to hear
that the Home Ministerwas interested in
doing all these, thatis my information.

SHRIMATI YASHODA REDDY
(Andhra Pradesh): Not Congress anyway.

SHRI LOKANATH MISRA (Oris-sa):
Which Home Minister—Home Minister of
India?

SHRI B. K. GAIKWAD: Home Minister
of Madhya Pradesh.

As regards  housing  sites, I was going
to request the Government about that.
Particularly in Maharashtra  State [ can
tell that wherever there are no
houses for the Scheduled  Castes gene-
rally housing site is  provided free of
cost and if it is a cheaper site, then it is
purchased and given by the Government to
these neople. Unfortunately here in Delhi we
find that where people have constructed their
houses, the Government is demolishing them.
There is one extension. Go-vindpuri colony
where some Scheduled Caste persons
purchased land some 20 years back and the
sale deed was done in the presence of the
Registrar. Now even after the registration
had been done, the Government is demoli'shing
these houses and says: 'Everything is illegal
and we want this site’. I do notknow but
they say it is in the Master Plan. Whether the
Master Plan had these places or not nobody
knows. Who was the Master? Perhaps he
was sitling in his office and drawing some
plans. So in such a situation I was going to
request you that the Government should pay its
attention. Regarding Government services
there are several instances where injustice
has been done.
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SHRI M. GOVINDA REDDY  (Mysore) :
Mr. Vice-Chairman, 1 am supporting the
Motion before the House. The President
nas been pleased in his Address to
mention some of the many achievements
of the Government. Naturally in a brief speech,
he could not speak of all the achievements of
the Government. In the field of industry, in the
field of agriculture, in the field of education, in
the field of snipping, in the field of transport, in
the field of social justice, everyone must admit
that there has been a remarkable achievement.
Of course, Sir, it is expected of the opposition
that they should also evaluate the achievements
of the Government. The role of the opposition
in discussing the President's Address, in ~ my
opinion and as is the practice in Great Britain
from where we have taken thig system, is to
evaluate the achieve-ments, to find out if the
policies of the Government are wrong, and if
the Government had pursued wrong policies, to
point out how the policies were wrong and
to suggest in a  constructive way what the
correct policies were which the
Government should pursue. As such the
discussion on the Address is to be confined
mainly to the policies of Government. But,
unfortunately, I find here that the role of the
opposition has gone only to the extent of
condemning the Government in every Way,
and not at all recognising any of the achieve-
ments of Government.

SHRI LOKANATH MISRA: Failures are
innumerable.

SHRI M. GOVTNDA REDDY: My friend
says failures are innumerable. No
Government in the world can be perfect and
no Government in the world can remedy all
the ills, particularly in a country like India,
which had been an impoverished country for
centuries, which had been placed in
circumstances where it was steeped in
poverty and illiteracy, where we had no
industrial sector decades ago, where we were
exploited by foreign powers, where, even for
such a basic
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need as food we still are subject to the vagaries
of nature, and where unemployment is
naturally huge because the population is rising
by more than 2 per cent, a year. Al this is to
be considered when we speak of the
failures of the Government. Naturally, Mr.
Vice-Chairman, if a picture has to be
appreciated, it has to  be viewed against its
background. If the opposition members view
the achievements of the Government against
the background in which the Government had
to function, naturally they would be fair
enough to  recognise  the achievements of
the Government; they are by no means mean
achievements. When we compare our
achievements with those made in the
neighbouring countries, with the prosperity
achieved by the peoples of those countries, we
ought to be proud—I very humbly submit—of
our achievements.  But to forget all this, to
shut our eyes to all this and only condemn the
Government is to adopt the attitude which is
very clearly instanced in the fable which I am
going to relate in one or two words. Mr. Vice-
Chairman, there were once a peacock and a
monkey, which were residing in the neighbour-
hood of a brook which had very /uxurious
vegetation. The male peacock was going his
way every day, and the monkey sitting on the
tree used to see this peacock. The monkey
was jealous of the beauty of the peacock.
She saw that every day, the peacock going,
and then one day the monkey could not
control itself and so called the peacock and
said to the peacock, "You are the ugliest
creature on earth." The peacock said, "Well,
I do not think so. There may be ugliness in
me but there is a lot of beauty in me. ~ Why
don't you see that?" But the monkey replied,
"Ah, just look at your feet, look at your legs.
You are not a beautiful creature by any
means." We'l, thisi, the attitude—the
attitude of this monkey— which is adopted, I
must say, by the opposition. We have had the
ugliness in the sense that we have had some
shortcomings; there is no doubt about it; It is
true.  And nobody in this
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world is perfect. But why not you j see what is
good in the Government's performance and
say, "Yes, you have done this well; we
appreciate it. You must do much more and this
is the way of doing much more. This should be
the attitude taken by the opposition.

SHRI DAHYABHAI V. PATEL: If on
the balance you have done more harm than
good how can we appreciate you?

SHRI M. GOVINDA REDDY: You say
S0.

SHRI DAHYABHALI: V. PATEL: Yes, it
has been the case even after twenty years of
independence.

SHRI M. GOVINDA REDDY: Let I the
opposition recognise what is good and then
say what the Government has not done or
failed to do and what it should do. But the hon.
Dahyabhai Patel in opposition again has
repeated that Government has done nothing.

SHRI DAHYABHAI V. PATEL: We are
not here to praise the Government. In the
last fifteen years they have undone
everything and brought ruin to the country.

SHRI M. GOVINDA REDDY: Well, that
is an obstructive attitude which nobody
appreciates, which is not a statesmanly
attitude.

SHRI DAHYABHAI V. PATEL: We do
not want your appreciation.

SHRI M. GOVINDA REDDY: This is
what, I should say, we regret in the role of
the opposition. As I said, Mr. Vice-
Chairman, the country ought to be proud of
what has been done. And I am not repeating
the percentages. They have been mentioned
on many an occasion and which also the
President's Address contains. So I do not
wish to quote them before the House.

Now I will come to some specific
problems, firstly to the problem of language.
This la a very unfortunate thing. On this
question of linguism there has been a lot of
trouble. If
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only friends had not been fanatical, things
would have moved very smoothly and very
quietly. Many a time I have said on the floor
of this House that the South is very earnest
in learning Hindi. I have given instances of
how the people in general, how the children of
even those who are opposed to Hindi are
learning Hindi. But still, some people who call
themselves champions ' of Hindi did not
realise the earnest attempts that were being
made in the South to learn this new language.
A language cannot be learnt overnight. It
takes years, decades, to learn a language. Let
all hoa friends who think that Hindi should be

on President's Address

the ruling language of the day, let them  try
to learn Tamil or Telugu, and they
will know the difficulty, know  how
long  they would take to learn this
other language. When we have very
genuinely and  honestly  proved to the
whole country that we  are doing our best to
learn Hindi, still people were so fanatic with

Hindi that they began to create trouble in
several places, which naturally had to have a
reaction in the South. Now this was entirely
uncared for. This would not have come
about if our friends had just kept their mouths
shut, and they would have seen that in ten
years Hindi would have become the com-
monly spoken language, at least of the
school-going and literate sections of our
society—in ten years, in such a short time as
that—but,  unfortunately, they have put the
clock back, and now it has come to this state of
affairs.  Let the friends, the = mad friends
who are mad about Hindi, let them know that
the seed of  dissension has been sown in
the South— most regrettable it is—and it is

amply justified. Mrs. Yashoda Reddy,
myself and Mr. Parthasarathy and
several other friends almost went down on

our knees to beg of these fanatic friends not
to press on  tha* Resolution, that damned
Reso™tiOR which hag created all the trouble
today. I appeal even today to all friends who
have influence to  use their influence
with these fanatic friends
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to keep their mouths shut.  And the South
will stand by the country, will do its duty.
But if they persist  in what they have been
doing, if they speak against English in  the
way they are doing, if they speak for Hindi
the way they are doing now, they are
damaging not only the interests of the whole
country, but their interests also. ~ They will
suffer, Hindi wil! not become the Official
Language if they insist on and persist in this
fanatic campaign. Therefore, let us have be-
lief in ourselves. Let us have faith in
ourselves. When we have been doing our
very best to learn this new language, which is
not an easy task, they should not place more
obstacles question that I would like to -efer to
this border question. I belong to ain
the way. They will be enemies of the country
if they do so. The next country which is a
party to this border question.

[ RAJYA

THE VICE-CHAIRMAN (SHRI
M. P. BHARGAVA): The country is the
same.

SHRI M. GOVINDA REDDY: I am sorry, I
mean State. I belong to Mysore State which is
a party to this border question. Mysore very
honestly tried  to settle  this  question
amicably. There were several things
going on 'and I do not want to take the time
of the House by repeating them.  Anyway,
at the instance of Maharashtra and because
a certain very honoured gentleman went
on fast, the Working Committee decided to
appoint a Commission. Mysore was not
willing and the Chief Minister of Mysore was
persuaded to accept itand a Commission
was  appointed. Even there was agitation in
Mysore saying that this Commission  should
not be appointed 'and there were two or three
deaths also during this agitation. =~ Whatever
it was, Mysore finally agreed to it, when it
was given to understand that the recommenda-
tion of that Commission would  be accented.
Now the Commission's re-commei dations have
come out and Mahara htra is not willing to
accept it. The Chief Minister of Maharash-
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tra had in more than one speech before the
Commission  had reported, declared
publicly that the Commission's
recommendations wou.d be accepted.
Now Mabharashtra is going back on that
declaration. 1 would appeal to the
Government and say that now this question
should  be decided. If there is going to be
trouble then I suggest that the Prime Minister
the Deputy Prime Minister and the Chief
Ministers of Maharashtra and Mysore, or if
because the Chief Minister of Mysore
happens to be the Congress President he has
to be kept above these things, then the Mysore
Pradesh Congress Committee President,
and the Home Minister, should sit together
and try to arrive at  an amicable settlement.
Mysore does not mind minor adjustments or
alterations of the Award, in case there is to be

an amicable settlement now. Otherwise
Mysore would insist upon the
Government accepting the recom-
mendation of this Commission.

One more point I would like  to touch

upon and then sit down. I would not
like to exceed my time. This matter is the
question of  the Rann of Kutch.  Of course,
this  is not mentioned in the President's Add-
ress, but all the same I wou'd  V'-to submit my
views now. We were a party to the arbitration
agreement. Having been a party to the Tr' now
that the arbitrations findings have come
out we should, in my  humble
opinion, abide by the Tribunal's Award.
Just because Pakistan had not played
her part under the Tashkent Agreement
and she has not fulfilled her obligations
according to  that Agreement and has failed
to honour her own commitments, that is no
justification for India to fall to honour her
commitment. India is known in the
international world for her hi(*h standard of
behaviour, for her statesmanship.  If she is to
hold that place in the international  world
and if e have to face other countries with our
heads straight, we have to recognise this
arbitration and we have to accept its Award.
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SHRI BHUPESH GUPTA (West Bengal):
Your heads are always straight, the question
is whether they are clean.

SHRI M. GOVINDA REDDY: They are
quite clean, let me tell my hon. friend,
because unlike him we have not borrowed
our heads from the Reds. Therefore our
heads are always clean and ;hey are quite
pure. There is no dispute on that point. I
submit in this connection that the Kutch
Arbitration Commission's Award should be
accepted and there should be no arguments.
It is not a party question. It is a question of
India's honour and I hope all the parties will
also cooperate with the Government in ac
cepting this Award. Thank you.

RE STATEMENT ABOUT THE WEST
BENGAL GOVERNMENT

SHRI BHUPESH GUPTA (West Bengal):
Sir, I have a submission to make. We are
getting very many accounts and. reports about
the West Benga' situation. It seem, that the
Home Minister is maKing a statement in the
other House, that there is to be a motion and he

is going to make a statement. We understand
that the Ministry of Dr. P. C. Ghosh has re-
signed 'and if a statement is being made there
it is not fair that this House should be kept
uninformed, i Simultaneoulsy the statement
should be made here also. It is a good thing
that the puppet regime there is gone. It is good
news. We had also given notice of a motion
here. Like the motion in the other House we
also h(ave tabled a motion here.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): If a statement is being made
there I shall see that a similar statement is
made here also.

SHRI BHUPESH GUPTA: There ie no
dispute on that. At four o'clock the Home
Minister is making 'a statement on a motion
being moved there, j Meanwhile all kinds of
reports are j spreading. We should like to
know
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authoritatively what is going to happen. We
are naturally anxious. We are glad that the
puppet government is gone.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): That is all right.

SHRI BHUPESH GUPTA: I have booked
a trunk call to Calcutta already. Therefore you
should direct the Government to come here
and state the position because the P.T.IL is
circulating reports. There is good news, of
course, that the puppets and the stooges are
gone. But it should be divulged and revealed
to this House.

THE  VICE-CHAIRMAN
BHARGAVA): That will do.
reserve your comments.

M. P
You may

Now, Mr. Rajnarain.

DISCUSSION ON MOTION OF
THANKS ON THE PRESIDENT'S
ADDRESS—contd.
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